 Credit to Maharashtra market fede-
deration for Cotton monopoly pur-
sy chase scheme.

4545, SHRI UTTAMRAO PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of credit given to
the Maharashtra Marketing Fede-
ration for the Cotton Monopoly
Purchase Scheme for the season 1982-
83;

(b) are Government aware that
the farmers are not getting the pay-
ments of their cotton after sale for

. & period of two months or more; and

(¢) if so, whether Government are
likely to raise the credit amount to
the Federation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Maharashtra State Co-operative Mar-
keting Federation has been sanctio-
ned by the Maharashtra State Co-ope-
rative Bank Ltd. with National Bank
for Agriculture and Rural Develop-
ment’s prior authorisation, Hypothe-
cation and cash credi; limits of Rs. 5
crores and Rs. 195 crores respectively
for its Cotton Procurement Operations
in Maharashtra during 1982-83 Cot-
ton season,

(b) According to the information
received from National Bank for Agri-
culture and Rural Development (NAB
ARD) the Marketing Federation made
full payments to the cotton tenderers
for procurement of cotton upto 5th
January, 1983. Thereafter payments
have been made, with the concur-
rence of the State Government, by
pcst-dated chequeg for 2-3 months
with interest of 1 per cent per month
thereon.

(¢) The scheme is financed by the
Maharashtra State Co-operative Bank
and the State Government provides
funds to the Federation for margin
money, Government is not aware
whether the credit limit is likely to
be raised by the State Government
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A to the Federation for its cotton pro-

cedurement operations in the current
main season.

Non-payment to Indian Traders for
Goods exported to foreign countries.

4546. SHRI SHANTUBHAI PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether many countries are
not making payment to the Indian
exporters for the goods exported by
them as a result of which India is
losing foreign exchange;

(b) if so, the names of those coun-
tries and the amount outstanding
against each of them; and

(¢) whether there is an apprehen-
sion of large amount out of it not
being received and the steps taken by

Government to ensure the payment
thereof?
THE MINISTER OF FINANCE

(SHRI PRANAB MUKHERJEE): (a)
to (e¢) On account of procedural de-
lays andlor balance of payments diffi-
culties, there has been a delay in the
receipt of payments from the follow-
ing countries in respect of exporis
effected to these countries. According
to information furnished by the Re-
serve Bank of India, the payments
for goods exported awaiting repatria-
tion to India as on 30-6-1982 was as
under:—

Amount
Name of the country out-
standing
(Rs. -
lakhs)
1 2 3
1. Ghana . , é 5737
2. Nigeria 1876.47
B
3. Sierra Leone 65078
4. Sudan 210442
5. Syria . . . . 4244
6. Tanzania . . G .

50178

T
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1 2 3 .
7. Uganda . . « - 8523
8. Zaire . 7 " . 2+ 41
9. Zambia R ‘ : 29173
10. Turkey 574" 74

The amounts outstanding, however,

constitute only a small percentage of
India’s total exports to these coun-
tries.

2. These payments are only de-
layed and are expected to be realis-
ed in due course of time as and when
the procedural formalities are com-
pleted or the necessary foreign ex-
change is made availavle by the coun-
tries concerned. The Govt. of India
is continuously pursuing the matter
with the countries concerned to ex-
pedite payments. In some cases the
blocked amounts have also been uti-
lised for purchase of property for the
Indian Missions which woulq other-
wise have to be paid for in free
foreign exchange.

wrE aEEY @ caewt & (e feew
' eal’ w1 faain
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Overdrafts by States

4548. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
FINANCE be pleased to state:

(a) whether some  States "have
drawn overdraftgy from banks in 1982-
83:

(b) if so, the names of those States;

" (c) what are the guidelines sent by
Government to stop such overdrafts;
and

(d) the details thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :
(a) and (b) Excepting Tamil Nadu,
all States which bank with the Re-
serve Bank of India ran into over-
draftg during 1982-83.

(c) and (d) The overdraft Regula-
tion Scheme in force is as under:

(i) If a State Government is
indebted to the Reserve Bank of
India fcr over 45 days, even within
the limited of the Ways and Means
advance, the position will be discus-
sed with the State Government in-
itially at the official level to rectify
the imbalance and if necessary, at
the level of the Chief Minister to
devise such corrective measures as
may be called for; and

(i) As soon as any State Govern-
ment has availed itself of 75 per
cent of the authorised wayg and

o





